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CONSTITUTION (AMENDMENT) BILL
(Anmendment of Ninth Schedule) by Shri

C. K. Chapdrappan

SHRI C. K. CHANDRAPPAN (Telli-
cherry) : Sir, although 1 wanted to move
this Bill to amend the Constitution but now,
Sir, 1 am not pressing this amendment due
to some reasons. This Bill was to include
the Kerala Private Forests (Vesting and
Assigiment) Act. 1971 in the Ninth Sche-
aule of the Constitution to give protection
to that Act from being guestioned in courts
of luw. i presented this Bilf when that
Act was guestioned by the Kerala High
Court. later, an appeal was filed in the
Sunreme Court and the Suprecme Court
had upheld that Jegislation.  So, there is
no reason now thut it should be included
or protected in the Ninth Schedule. Bt
by withdrawing | would like the House
to note certain very important things in
connection with this legislation because 1
feel that this legislation is linked in
character and a pace-setter in the field of
land reform legislation in the country.

Seven kilh acres of private forest land
in Kerala has bcen brought under Gov-
ernment control. It has been vested with
Government without paying a single pie
as compeunsation to any kulaka or to any
landlord or to anybody. [ do not think
in the entire country there is 'such a legis-
lation where the landlordism could be put
an end to without paying a single pic as
compensation. This was one of the very
important fcatures of this Bill.  And this
Act was brought forward as a part of the
implementation of Kerala Land Reforms
Legislation in that State. Perhaps. it may
not be very irrelevant for me to mention
here that  in November. 1970  the new
Kerala Government which is a coalition
Government  of Congress, Communist
Party. Muslim League, RSP and various
other parties, put into operation all the
provisions of the Kerala Land Reforms
Act. Therc were many. including my
friends of the Marxist Party. who thought
that the Congress Party would not support
the implementation of this legislation. [
should inform you that Kerali has again
gained -the unique distinction of abolishing

landlordism in Kerala through the enact-
ment and  impiementation of the Kerala
Land  Reforms  Act.  Landlordism  in
Kerala is a thing of the past. 1t is no
more there.  The Muarxist Party wanted
the pcople to go and encroach upon the
lands as they thought that the Government
would not implecment this Act, but in

peaceful manner the Act has been imple-

mented.

I only want to point out onc oOr 1\wo
salient  features  of  that  Act.  About
4.30.000 tenants have been made owners

of tand. ~Land to the tiller”, the siogun
of the Kisan movement in the country. has
been put into pructice in Kerala.  \bout
3.50,000 familics who were  hitoent
dwellers, who never had a single inch of
land, not even six square feet for burial
after their death, have been given hutment
richts. Ten cents of Jand has becn given
to everybody. Thus, the Act hus been
implemented very successfully in Kerala.

The Government has framed the rules
under the Act, and the cultivable area of
the forests will be taken over by co-ope-
rative socteties. Co-operative farms, State
farms and collective farms will be or-

ganised. Forest preservation will also be
assured.  So. I thought it would do =2

ereat deal 10 promote the cause of land
reforms if this jegislation was included in
the Ninth Schedule. However. today |
seek the permission of the House !o with-
draw my Bill as the Supreme Court deci-
ded in favour of the Kerala Government
and for the implementation of this Act.

MR. CHAIRMAN : The question is:
“That leave be granted to Shri C. K.

Chandrappan to withdraw the Bill far-
ther to amend thc Constitution of
India”.

The motion was adopted.
SHRI C. K. CHANDRAPPAN : [ with-

draw the Bill.
18.28 hrs.
COMPANIES (AMENDMENT) BILL

(Omission of section 90) by Shri Madhu
Limaye
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Enforcement of prohtbition
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“l hold dunk to be more damnable
than thieving and perhaps cven prost

tutton Is 1t not often the parent of
both »
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If I was appointed dictator for one
bour for all Indw the first thing 1 would
do would be to close without compen
sation all the lhquot shops
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“lI must express distress at the fact

thut the consamption of alcohol has
been going up in the last four years®
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“We have been reaffirung year after
year faith in prohsbition I have
got the figures. I must express
regret at the fact that the con-

sumption of hquor has been
going up dunng the last four
years
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The State has regard the rusng ot
the level of nutntion and the
standard of Ining of its people
and the mmprovement of publx
health as among ity primary
duties and 1n particulat the State
shall endeavour to bring about
prolmbition of the consuwmption
except for medical nurposes of
intoxicating drinks and of diugs
which are njurious to hcalth

wg w ey F fied ot tw ¥
firm €Y wouT ¥ qrirey fed W, A F
af & Wy el W qen & R fad
yuifrar & W oo fed w ot vl ¥ fomn.



